
Governmenl of Jommu ond Koshmlr
tlnonce Deporlmenl

Clvll Secrelorlol, Jommu/ Srlnogor
NOTIFI ATION

Jommu 7th ol Aptll,2026

2. ln the Jommu ond Koshmir Goods ond Services Tox Rules, 2017,-

o. in rule I 54, -
i. in sub+ule (4), ofter the words "ofter poyment of the full omount

of lox", the words "reloted to period mentioned in the soid sub-
section ond" sholl be inserted.

ii. ofter sub-rule (4), the following Explonotion sholl be inserted,
nomely: -

"Explonotion, - No refund sholl be ovoiloble for ony tox, inieresl, ond
penolty, which hos olreody been dischorged for the entire period,
prior to the commencement of ihe Jommu ond Koshmir Goods ond
Services Tox (Second Amendment) Rules, 2025, in coses where o
notice or stotement or order mentioned in sub-section (l) of section
128A, includes o demond of tox, portiolly for the period mentioned
in the soid sub-section ond porliolly for o period other thon
meniioned in the soid suFsection.".

b. in rule 164, in sub-rule 7, ofter the first proviso, the following proviso sholl
be inserted, nomely: -

"Provided further thot where the notice or slotement or order mentioned
in sub-section(l) of section t28A of the Aci includes demond of lox,
portiolly for ihe period mentioned in the soid su$section ond portiolly for
the period other thon thot meniioned in the soid sub-section, the
opplicont insteod of withdrowing the oppeol, sholl intimote the oppellote
outhority or Appellote Tribunol ihot he does nol wish to pursue the oppeol
for the period mentioned in ihe soid sub-section ond the relevoni
outhority sholl, ofter toking note of the soid request, poss such order for the
period olher thon thot meniioned in the soid sub-seciion, os he thinks just
ond proper.

S.O IOO .-ln exercise of the powers confened by section 164 of lhe Jommu
ond Koshmir Goods ond Services Tox Act, ZOIT l\cl No. V of 20171, the
Government, on the recommendotions of lhe Council, hereby mokes the
following rules furlher to omend the Jommu ond Koshmir Goods ond services Tox
Rules, 201 7, nomely:-

1 . (l ) These rules moy be colled the Jommu ond Koshmir Goods ond Services
Tox (Second Amendment) Rules, 2025.

(2) They sholl be deemed to hove come into force with effect from the 27th
Morch.2025.

\-



Explonotion,- For the removol of doubt, it is clorified thot ihe oppeol
opplicolion sholl be deemed to hove been withdrown to the exteni of the
soid intimotion for the period from the 8th July, 2Ol7 lo the 3lsr Morch,
2020 or port thereof, for the purpose of sub-clouse (3) of section 128A."

By order of lhe Government of UT of Jommu & Koshmk.

sd/-
(Shollendro Kumor),lAS

Finonciol Commissioner.
(Additionol Chief Secretory)

No. FD-ST/139/2025-07 doted.O7. 04.2026

Copy to the:-
I . secretory, GsT council, New Delhi. ' (rn reference to cBrc Nolificolion No.l l/2o2fFcl.

Ol: 27 .03.2025).

2. All finonciol Commissioners.

3. Principol Secrelory lo Hon'ble Ll. Govemor.
4 .All Principol secrelories/Commissioner/Secretories lo Govemment.
5. Joinl Secretory, J&K, MHA, GOl, New D6lhi.
6. Divisionol Commissioner. Jommu/Koshmir.
7. Commissioner, Stole Toxes Deportmenl, J&K, Jommu/Srinogor.
8. Excise commissioner, J&K. Jommu/Koshmir.
9. Additionol Commissioner Slole Toxes (Administroiion & Enforcemenl) Jommu/Kosh
10. Privoto Secrefory to lhe Administrolive Secrelory, Finonce Deportment.
I l. lnchorge Websile, Finonce D€portment.
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(Mohom Amln)JKAS

Peputy Secretory lo the Government.rr.lf JJ
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